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Mr. Speaker: Is any amount set aparr

for this ?

Dr. K. L. Shrimali: The project is 

likely to cost Rs. 2,2/».i68.  This includes 

Rs.  1,6,668 as recurring and  Rs. 67,500 

as non-recurring, for equipment, etc.

Central  Taxes

*152. Shri  Ibrahim: Will  the

Minister of Finance be pleased  to  state 
the  amounts  that  were  collected by the 

Central  Government  during  1954-55  in 

the State of Jammu  and  Kashmir by way 
of income tax, Central Fxcis'' Duties and 

other taxes due t<i the Central Government ?

The Minister of Revenue and Civil 
Ezenditure(Shri M.  C.Shah): Accord

ing  to  the  provisional  figures  available, 

the  amounts  âllccted  bv  the 

Central  Government  during  i954-<5 

the state of Jammu and  Kashmir by way 
of incoiuc-tax  and  lixcise  duties  were 
Rs. io,S7,ooo/- aiui Rs. respect

ively, There was no  collection  on  account 

of other taxes.

Historical Monuments in jammu and 

Kashmir

♦153.  Shri Bishvva Nath Roy: Will

the  Minister  of Education be  pleased 

to state  whether it is  a  faci  tha<̂  there is 

« proposal  for  enrrustin̂  some  places  of 

historic in'portance in Jammu and Kashmir 

to the carc o(  Archaeological  Department 
Of India ?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. Das):
ês. Sir,

f:  Shri Bish âNath Roy: May 1 know
ĥe placcs  of historic importance there?

;’i  Dr. M. M. Das: Those places of his-

r̂ic impintance have not yet been selected, 

^he hon.  Member may  realise  that  there 

T̂c various legal and C('nstirntional formali- 

|ics which  have to be ône through before 

these  places  can  be  taken  over  by  our 

ĉhaeological Dep'irtment.

I  Shri S. C. Samanta: May  I  know

ĥcther this proposal came from tlie Jammu 

»nd Kashmir (j(wcrnmeni. and if ŝ>, what 
was the proposal ?'

I>r. M. M. Das: 'The Kashmir Cons-
|ituent  Assembly  passed  a  resolution  and 

instructed their (jovi-rnment, tlie Govem- 

ipent of Kashmir and  Jammu,  to inform 

fur Home Ministry that they have got no 

b̂jec'tion to accede to the Union Govern- 

jjent in respect of the item No. 67 

union List, that is, the item dealing wiih 

ĉn.ieological  monuments,  etc.

Shri Raghavaiah: As a result of the 
Jlcniseiic that is likely to be conducted and 

<8 a result of which there is likely u> be a 

partition ot the Jammu and Kashmir State.

may I know whether the Government  there 
is going to part with the historical monu

ments falling  within  that  portion  of  the 

Jammu and Kashmir Stat̂* which is likely to 

go to the other side ?

Mr.  Speaker: Order,  order.  The

question is premaaire.

Backward Classes Commission

*154.  Shri K. P.  Sinha: Will  the

Minister of Home Affairs be  pleased  to 
refer to the rc'ply <̂iven t(̂ Starred Question 

No. 2571 on the 26th .April,f 1955 and stater

(a) whether  Government  have  since 

considered  the  report  of  the  Hackv̂ ard 

Classes  Commission;  and

(b) if so. thr decisions taken thereon?

The  Deputy  Minister  of  Home 
Affairs (Shri Daiar): fa) and  (b).  The

Report is under cxaminaiion.

Shri K. P. Sinha: What  is the time
expected  to  be  taken  for  conîideration of 

this  report  by  Government  ?

Shri Datar: It will take  some months.

Shri Jangde: May  I  know  whether 

the  report  of  the  Backward ̂  Classes 

Commission be placcd on  the Table of the 

House?

The  Minister  of  Home  Affair* 
(Pandit G. B. Pant): Yes.

Shri  Satyendra  Narayan  Sinha:
May  I  know  whether  it  is  proposed  to 

send  copies  of  the  report  to  the  State 

Governments  with a view to  enable them 

to  include  their proposals  in  this “ê ard 

under the Second Five Year Plan?

Pandit  G. B.  Pant: I'he  report
will be sent  to  the State  Governments as 

soon as it becomes available. It  is at preseni 

in the Press.
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Army  Officers  .

♦115. Shri  Bhagwat  fha  Azad:
Will  the  Minister  of Defence be  pleas

ed  to state:

(a)  whether  it  is  a  fact  that  Gov 

ernment  have  dccided  to  grant quaw- 

subsuntive  ranks  of  captains  and 

majors  to  certain  orticcrs  in  liie 

Army;




